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Centralisation of admission process in
Delhi University

38, SHRI KAPIL VERMA: Will the
PRIME MINISTER be pleased to
state

(a) whether any demand has been
made for centralisation of admission
process by the Delhi University to

remove malpraciices and corruption in
* admissions; and

(b) if so, what is Government’s re-
action in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
CHIMANBHAI MEHTA): (a) and (b)
According to the information furnish-
ed by the Universily of Delhi, various

Students’ Organisations have made
different suggestions regarding ad-
mission problems. One of these re-
Jates to centralised admissions, The

+DUniversity plans to hold discussions in
various fora with a view to further
streamlining its admission procedures
Whenever complaints regarding ad-
missions are received, Governmgnt
draws the attention of the UniVer§1ty
and requests it to take appropriate

AR | ntinn

1850 |

to Questions 86

Encroachment of protecied monument
by DDA and MCD in Haus Khas,
Delhi

39%. SHRI 13H DUTT YADAYV:

SHRI SATYA PRAKASH
MALAVIYA:

Wil the PRIME MINISTER be
pleased to state:

{a) whether Government are aware
of the blatant encroachments taking
place around the protected monu-
ment of Haus Khas causing irrepara-
ie damage lo the monurent due to
the bulding ac.ivities of DDA, Muni-
cipal Corporation and private buil-
ders in violation of the Ancient Monu-
mentg and Archaeological Sites and
Remains Act of 1958; and

{b) if so, what action has been
taken/proposed to be taken hy Go-
vernment in the matter?

THE MINISTER OF STATE IN
T 777 'STRY OF HUMAN RE-
i DEVELOPMENT  (SHRI
CHinalWsHAL MEHTA): (a) and (b)
The Government is aware of  the
consiruction activitites at Haus Khas
in the vicinity of the monument af-
fecting its environs and monuments
1tsel”,  In respect of the construction
falling withia the protected limits of

ynumant action has  been in-

t0 deal with violation of the
suavubory provisions of the Ancieni
Monuments Archaeological Sites and
Remains Act 1958. Possibility of
acquiring land and buildings in the
area around the Hauz Khas complex
ave being exploved for the removal of
encroachment and the Delhi Adminis-

iration has been requested to issue
mstructions to the Municipal and
other authoritics not to permit con-

struction of new buildings or enl_ar-
gement/addition in the existing bulld-
ing in the vicinity of the mqnumen‘c«
complex  without consulting the
Archaeological Survev of India.



